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CENTRAL ADIIINISTR'ATIVE TRIBUNAL 
CALCUTTA BENCH 

No.M.A.85 of 1998. 
(.h.No.1081/1997) 

Date of 0rder : 30.3.1998 

Present ; Hon'ble Dr.8.C.Sarma, Administrative Ilember. 

Hon'ble tlr.D.Purkayasthat Juticial Ileirber. 

UNIJN J INDIA& JRS, 

KALYAN CAN GULY 

For the UUI& Drs. : 	r.t1adhusudan Banerjee, counsel. 

For the responCent ; Mr .8 - Muk herj eat counsel. 

U R 1)E -R 

This 1.A*  has  been flied by the responOnts in the U.A. 

with a prayer that further time be allowed to them to dispose 

of the appeal filed by the applicant, as per the directicn given 

by the Tribunal on 17.11.1997 in .A.1091 of 1997 by another 

6 weeks from the date of filing of the 

2# 	Lie have heard the submissions of the ld,counsel for both 

the parties and perused the record. 

(r.B.'Mkherjee ld.counsel for the original appiicant 

has opposed.'the application. 

However, we find that for the proper adjudication of 

the case and in the interest of the Original applicantt it is. 

necessary that the appeal petitiàn is disposed of, as the 

concerned authority in disposing of the appeal petition can go 

into the facts of the case which' may not hav bean done by this 
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Tribunal. 

. 	ljje• hOut, note that the M.R. has been filed with 

about a delay of 1 month and .2 days, but ld.Sr.Counsel for 

the applicant, Ivlr.Puadhusudan Banerjee, explains that basically 

he is responsible for that because he had misplaced the paper. 

In View of the above position, we allow time upto 

30th of April, 1.9981 to dispose of the appèlf lied by the 

applicant, 

(0.Purkayastha) 
Judicial Meriber 

\7 (8.C.Sarma) 
Administrative Ilember 
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